
 

 

NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI 

Dated: 03.03.2021 

NOTICE  

 
Take notice that the following matters listed on 04.03.2021 at 02:00 PM in the Court of Chairperson will not be taken 

up. The next date of hearing will be notified later. 
 
 

S. No. Case No. Name of the parties Counsel for 

Appellants 

Counsel for 

Respondents 

1.  Comp. App. (AT) 

(Ins) No. 35 of 

2021 
 
 

Damont Developers Pvt. Ltd. & Anr. 

Vs. 

Brys Hotels Pvt. Ltd. & Ors. 
 

 

Vishal Ganda Abhishek Anand-R1 

2.  Comp. App (AT) 

(Ins) No. 904 of 

2020  

 

Part Heard 

Saurabh Kumar Tikamani 

Resolution Professional, Lanco 

Amarkantak Power Ltd. 

Vs. 

NRSKS Mines and Minerals Pvt. Ltd. 
 

 
 

Aayush Mitruka Nitin Chowdary 

Pavuluri 

3.  Comp. App. (AT) 

No. 11 of 2019  

& I.A No.1328  

of 2019  
 

 

Gaurangika Patel & Ors. 

Vs. 

Doloo Tea Co. (India) Ltd. 

 

Chitraanshul A. 

Sinha 

Kunal Singh 

4.  Comp. App. (AT) 

No. 42 of 2019 

 

 

 

Hasmukh R. Patel & Ors. 

Vs. 

Doloo Tea Company (India) Ltd. & Ors. 
 

Debojyoti 

Bhattacharya 

Arik Banerjee, 

Pradip Kumar Bajaj ,  

 
 
 

 
 
 
 
 
 

 
 
 
 

 

  Copy to: - 

                                                                              By the order of Hon’ble Acting Chairperson 

1. Notice Board                                    -sd/-  

2. Website: www.nclat.nic.in                                                                             Registrar       
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